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Abstyact of the Procécdings of the Council of the Grmemar General of India,
assembled for the purpose gf making Laws and Regulafwus under the pro-
visions of the Act of Parliament 24 & 25 Vict., cap. 67.

The Council met at Government House on Friday, the 3rd January, 1890.-

PRESENT :
His Excellency the Viceroy and Governor General of India, G.c. MG
G.M.S.1., G.M.LE., presiding.
His Honcur the Lieutenant-Governor of Bengal, K.C.S.L, C.LE.
Mis Excellency the Commander-in-Chief, Bart., V.C., G.C.B., G.C.L.E., R.A.
The Hon'ble LieutenantsGeneral Sir G. T. Chesney, K.C.B., C.S.I., C.LE.,
R,E. '
The Hon'ble A. R. Scoble, 9.c.; C.5.1
The Han'ble Sir C. A. Elliott, K.C.51.
The-Hon'ble P. P. Hutchins, C.S.I.  ~
The Hon’ble Sir D. M. Barbour, K.C.S.I.
The Hon’ble Sir Pasupati Ananda Ga]apatl Razu, K.C.LE., Mahdrdji of
Vizianagram.
The Hon'ble Syud Ameer Hossem C.LE.
The Hon’ble R4j4 Durga Churn Laha, C.1.E.
The Hon’ble G. H. P. Evans.
The Hon’ble Muhammad Ali Khan.
The Hon'ble R. J. Crosthwaite.
. The Hon'ble Sir-A. Wilson, Kt.

ACT XXV OF 1867 AMENDMENT BILL.
- The Hon’ble MR. HUTCHINS moved that the Bill to amend Act XXV of
1867 (Prmimg—presses and Books) be referred to a Select Committee. consisting
of the Hon’ble Mr. Scoble, the Hon’ble Syud Ameer Hossein, the Hon’ble Mr.
Crosthwaite and the mover, with instructions to report within two months

The Motion was put and agreed to.

CENTRAL PROVINCES CIVIL COURTS- ACT, 1885, AMENDMENT
BILL.

The Hon'ble MR. CROSTHWAITE moved for leave to introduce a Bill to
amend the Central Provinces Civil Courts Act, 1885. He sa:d —

*“ The measure, my Lord which [ ask Jeave to mtroduce 1s a very SImple one



AMENDMENT OF. CENTRAL PROVINCES CIV!L COURTS ACT
, 1885 .
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and is intended to facilivate the disposal of business by the Civil Courts in places
- where there aré Courts which have the powefs of. Courts of Small Causes.
Section 13 of the Central Provinces Civil Courts Act, 1883, em'powers the
Chief Commissioner to confer upon the Court of an Assistant Commissioner of
.the “first or of the second class the jarisdiction of a Judge.of a Court of Small
Causes in suits of a value not exceed.lng a. spemﬁed amount. If, " however, this
*“jurisdiction is conferred on the Court of an Assistant Commissioner, it follows that,
by reason of the provisions of sections, 16 and 32 of the Provincial Small Cause .
‘Courts Act, 1887, that Court’ will have exclusive jurisdiction in suits which are
cognizable by a Court of Small Causes: Now, in the Central Provinces, adarge .
amount of petty litigation ‘is- disposed of by the.Courts of the Tahsildar and
Naib-tahsildar.. The Courts of the Tahsildar have- jurisdiction in-suits of
which -the value does not exceed Rs: 300, and the Naib-tahsildar may be
invested with power to try Small ‘Cause Court cases. of a value not
‘exceeding Rs. so. - Consequgntly,” if an Assistant Commissigner is in-’
“vested with Smal]l Cause Court powers within a local area, many of the
cases disposed of by the Tahsildar and all the casés cognizable by ‘
the Naib-tahsildar within that area will have to be dealt with by the Assistant.
Commissioner. The resutt then of investing the Assistant Commissioner

with the powers of 2 Court of Small Causes would be to remove a number

of petty cases from the inferior Courts, to deprive the Naib-tahsildar of - his juris-
diction,,and at the same time to impose more work on the Assistant Commission-
er than he could dispose of. It has not, therefore, been found practicable to
‘carry out-the intention of the Legislature and to‘confer upon Assistant Com-
missioners the powers of a Court of Small Causes. As the law stands, the
Local Government must either réfrain from, investing them with those powers,-or
it must transfer to the superior and more expensive Cousts a mass of petty liti-
gation which is now satisfactorily disposed of by the inferior Courts. To meet
this difficulty the-Bill proposes to amend section 16 of the Central Provinces .
- Civil Courts Act, €0 as to enable the Commissioner or Deputy Commlsmoncr to.
distribute the business of the Civil Courts,as_ he ‘thinks ‘fit notwithstanding the
provisions of the Provincial Small Cause Courts Act regarding the exclusive '
jurisdiction of Courts of Small Causes and Courts invested with the powers of
- a Court of Small Causes. . It will thus be possible to arrange so that all. Small
Cause’ Court suits éxceeding in value a certain amount shall be disposed of by
an Assistant Commissioner as a Small .Cause Court, while all such suits of a °
lower value are left to be dealt with by the Tahsildar and Naib-tahsildar. It is
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¢on51dered that a mwore. cxiensive use of Small Cause Courts will be -of
.advantage to the’ publ_:c The civil -business will be’ more promptly disposed of,
and ‘at the same time relicf will be afforded to the Appellate Courts.”
The Motion was put and agreed to.
The Hon'ble MR. CROSTHWAITE also introduced the Bill.-
The Hon'ble Mk. CROSTHWAITE also moved that the Bill ani:l ‘Statement

of Objects and Reasons be published in the Gazette of India in Enghsh and in
the Central Provinces Gazette in- English and in such other nguages as the

: Local Administration thinks fit.
‘The Motion was put and agreed to..

The Council _adjoumed to Thursday, the 16th January, 1890-.

S. HARVEY JAMES,

Secretary to the Govt. of India,
" Legislative Department.

FoRrT “"ILL]AM-; }
The 37d Fanuary, 18g0.
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